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the Respondents are directed not to inplement/
give effect to the transfer in question till
disposal of the representation of the Applicant,
to be made by him within lseven days.

Send copies of this order to Respondents

and copies of this order be made available to

the learned counsel of both sides. ¢
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MEMBER (JUDICIAL)

Order dated 5.8.2002
In view of disposal of the C.A.,

M.A.631/02 is disposed of accordingly.
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MEMBER (JUDICIAL)




